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 Masch  where  Hon'ble  Speaker  has  clearly
 mentioned  that  :

 [English]

 Under  Article  124(4)  of  the  Constita-
 tion  of  India  read  with  Section  3  of  the
 Judges  Inquiry  Act,  1968.

 [Translation]

 The  Committee  15  ‘being  constituted;

 [Engl  ish]

 “The  Committee  shall  submit  its  Report
 as  early  as  possible.”

 [  Transtation]

 I  was  saying  that  it  was  the  directive  of
 the  Chair  that.

 [English]

 “Fhe  Motion  shall  remain  pending  till
 the  Report  of  the  Inquiry  Committee  is
 received.”

 [Translation]

 Therefore,  what  Mr.  Buta  Singh  has  said
 is  not  cerrect.  Therefore,  it  is  the  qeustion
 of  dignity  of  the  Chair.

 SHRI  BUTA  SINGH  :  I  have  requested
 you  to  Ieok  into  its  constitutions)  validity
 before  taking  any  decisio1.  I  did  not  say  to
 close  the  decision...  (Interruptions)

 [English]

 MR.  SPEAKER :  Mr.  Lodha,  we  are  not
 arguing  in  a  court  of  Law.

 Translation]

 SHRI  _BUTA_SINGH  :  Is  the  said  Inves-
 tigation  Committee  available  to  the  Han’ble
 Speaker  or  not  ?  You.kindly  take  the  de-
 cision  whether  it  will  be  implemented  by
 the:Goverament.  or  by  the  Hon'ble  Speaker.

 SHAILGUMAN.MAL  LODHA.:  You  do

 not  चा  एकल  any  thing  about  it.  You  do  not

 know  what  the  Act  says  about  it.
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 MR.  SPEAKER  :  Mr.  Lodha,  please
 take  ‘your  seat.

 [English]

 It  is  ‘not  necessary  that  you  reply  to-each
 and  -every  point.  (interruptions)

 MR.  SPEAKER  .:  I  have  heard  the
 Members  speaking  on  the  floor  ४  the
 House.  I  -know  that  this  is .a  case  which
 has  to  be  gone  into,  carefully  because  -the
 impeachment  is  involved  and  probably  for
 the  first  time  we  are  taking  up  such  a
 matter  on  the  ‘ffoor  of  the  ‘House.

 ।  know  that  there  are  many  constitutional
 and  legal  niceties  involved  in  it.  That  is
 why  I  have  said  I  will  look  into  it;  ‘That
 means  I  will  look  into  it  certainly,  care-
 fully;  that  does  not  mean  that  I  am  going
 to  decide  this  way  or  that  way.  I  am  going
 to  look  into  it  carefully.  Please  allow  me
 to  have  a  thorough  look  into  it  and  then  I
 will  come  back  to.  the  House.

 SHRI  MALLIKARJUNALAH  5.  (Tumkur):
 In  Karnataka,  Mysore  District,  Hasan,
 Mandia  and  Mangalore  district,  there  have
 been  “heavy  rains  for  the  last  two.or  three
 days.  The  reservoirs  coming  under:Canvery
 are  filled  with  water.  Heavy  :water  is  being
 discharged  by  Cauvery  and  Kabni  Reser-
 voirs  with  the  result  that  on  either  .side  of
 the  river  some  of  the  villages  are  sub-
 merged  in  water.  Cattle,  sheep  .and  goat
 are  being  washed  away.  -Paddy  fields  and
 other  standing  crops  are  very  much  da-
 maged.  National  Highways  and  State.  High-
 ways  are  heavily  damaged.  I  request  the
 Central  Government  to  come  to  the.aid  of
 the  State  Government  by  giving  them
 finance  for  this  loss.

 SHRI  -K.P.  REDDAIAH  YADAV  (Ma-
 chhlipatnam)  २  I  want  to  bring 10:  the  notice
 of  the  House  a  serious  matter.  Despite  the
 hue  and  cry  made  a  throughautl.the  country
 about  the  killing  of.  six:pilgrims. by  fake  en-
 councr  by  tke  -police  officers.of  U.P.,
 they  have  -not.taken  any  action. I  want  to
 bring  to  the  .natice  of  this  House  that  a
 similar  encounter  is  being  planned  to  kill

 “Wc.  D.-P.  Yadav,  .cx-Minister  in  whose  uis-
 trict  six  elections  had  been  countermanded.
 by  the  SP  of  Bulandshar  District.  I  waat-to
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 bring  to  the  notice  of  the  Hon.  Minister
 that  such  fake  encounters  should  not  he
 initiated  by  the  police  officers  to  kill  the
 opponents  as  already.  Sikh  community  has
 beeti  isolated  from  the  main  stream  of  the
 national  life.  Muslims, SCs  and  other  com-
 munities  have  already  been  isolated. There-
 fore,  if  you  want  to  isolate  the  Yadav
 community  from  the  mainstream  of  the
 national  life,  it  will  be  detrimental  to  the
 national  intezration.....  (Interruptions)

 MR.  SPEAKER  :  Papers  to  be  laid  on
 the  Table.  ....  (Interruptions)

 MR.  SPEAKER  :  This  is  not  going  on
 record...  (Interruptions)

 12.48  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  THE  AIR-
 CRAFT  ACT,  1934,  ANNUAL  REPORT
 OF  THE  COMMISSION  OF  RAILWAY |
 SAFETY  FOR  THE  YEAR  1989-90  8८

 [English]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  CIVIL  AVIATION  AND
 TOURISM  (SHRI  M.O  H.  FAROOK):  00
 behalf  of  Shri  Madhav  Rao  Scindia  1  beg
 to  lay  on  the  Table—

 (1)  A  copy  each  of  the  following  -
 fications  (Hindi  and  English  versions)
 under  section  14A  of  the  Aifrfraft  Act,
 1934.0  :—

 ‘“"(i) The  Aircraft  -  Amend-
 ment)  Rules,  1991  published in
 Notification No.  GS.R.  196(E)
 in  Gazette  of  India  dated  tho  ist
 April,  1991  together  with  an  ex-
 planatory  note.

 (ii)  The  Aircraft  (Third  Amendment)
 Rales,  1991  published  in  Notifi-
 cation  No.  GS.R.  218  in  Gazette
 of  India  dated  the  30th  March,
 1991  together  with  an  explanatory
 note.

 {Placed  in  Library.  $e  No.  LT-203(91]
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 (2)  A  copy  of  the  Annual  Report  (Hindi
 and  English  versions)  of  the  Commission
 of  Railway  Safety  for  the  year  1989-90.

 ae.  Maer?

 {Placed  in  Library.  Sec  No.  T-206,91]

 (3)  (i)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of
 the  Indian  Airlines  for  the  year
 1989-90  under  sub-section  (2)  of
 section  37  of  the  Air  Corporation
 Act,  1953.

 (ii)  A  copy  of  the  Annual  Accounts
 (Hindi  and  English  versions)  of
 the  Indian  Airlines  for  the  year
 1989-90  together  with  Audit  Re-
 port  thereon  under  sub-section
 (4)  of  section  15  of  the  Air  Cor-
 porations  Act,  1953.

 (iii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Government  on  the  working  of
 the  Indian  Airlines  for  the  year
 1989-90.

 (4)  x  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay  in
 laying  the  papers  mentioned  at  (3)  above.

 [Placed  in  Library.  See  Nu.  LT-297)91]

 Notifications  under  the  Oithelds  +  Regula-
 tion  and  Development)  Act,  1948.0  and

 Essential  Commodities  Act,  1955.0  ete.

 THE  MINISTER  OF  PETROLEUM
 AND  NATURAL’  GAS  (SHRI  B.
 SHANKARANAND)  :  ।  beg  to  ”  on
 the  Table—

 (1)  A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions)
 under  section  10  of  the  Oilfields  (Regula-
 tion  and  Development)  Act,  1948.0  -

 (i)  5.0.  107(E)  published  in  Gazette
 of  India  dated  the  18th  Febru-
 ‘ary,  1991  enhancing  the  rates  of
 ‘the  Mineral  Oils,  namely  Crude
 Oil  and  Casing-head  condensale


